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CP No. 65/ALD/2017

Advocate, Shri R.P.Agarwal for the respondent company. None for the petitioner.
The petitioner moves this application through post. The order in detail is recorded
separately. The respondent company has submitted that maturity amount along
with interest has been paid in respect of FDR subject matter of the present case.
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only raising some dispute in respect of the payment and rate of interest on delayed
payment. Hence, a liberty is granted and to file proper petition in accordance with
law before the appropriate forum including this Bench for claiming such amount
of interestswith the above stated observation, the present petition is disnased ot

Date: 28.08.2017 Shri H.P. Chaturvedi (Member (Judicial)
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